11
seeking approval of
.., continuance in force
SHRI PARVATHANENI UPEND-

.RA.(Andhra Pradesh): This is not
the last day of his Prime Ministership.

- Therefore, no statement is required. ..
. {Interruptions) ...

THE DEPUTY CHAIRMAN: I will

“allow everyone to make a statement

" or make a Special Mention. But let us
“now go ahead with the business that
" is there before the House. I will now
“call’ the Minister, Shri Subodh Kant

"‘Sahay because we have to

vote on
this. Yes, Mr. Subodh Kant." " "

L —

" STATUTORY RESOLUTION SEEK-

R

'TION

ING APPROVAL OF CONTINU.
ANCE IN FORCE OF PREOCLAMA.
DATED 11TH MAY, 1987,
UNDER ARTICLE "356 IN RELA-
o TION TO PUNJAB

-——
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The questzon wag propos\zd

TH,E DEPUTY CHAIRMAN I
thought T could put the Reiolution to
_vate beepuse there was nobod‘ to
speak on th1s now,

SHRI M, S. GURUPADASWAMY
(Uttar Pradesh) Madam may I make
‘a statement? Of course, there is no-
body to speak on this. But I would
like to: make a statement. .. (Interrup-
tions) .. -

e SARDAR JAGIIT SINGH AURORA

- (Punj ab):
- somethmg

Madam, I want to.  say
(I'nte'rruptions)

SHRI M." 8. GURBPADASWAMY
Madam I want to make a- statement
. (Interruptions) ..

- Statutory.Resolution [RAJYA SABHA ] of Proclamation dated

12
11-5-1987 under article
‘356 in relation to Punjab

" pears that there will not be early elec-

- (Interruptions) ..

discussion on this...

.Front wanted a year's
(Interruptions) ..
-they do not

~{At "this stage, some - hon.’

~ tions in Punjab, - The ‘National Front

wants early elections in Punjab
.We do not want the
continuation of President’s Rule any
further because it is our experience
that situation there... (Interruptions)
..has improved. Therefore, Madam,
we do not want to participate in the
(Interruptions)...

SHRy V. NARAYANASAMY (Pondi-
cherry): Madam, the National Front
wanted one year’s extension... (Inter-
ruptions) ... Madam, the National
extension. .

Now, they say that
want it... (Interrup-

tions) ...

SHRI M. S. GURUPADASWAMY:
Madam, we do not want to be a
party..: (Interruptions) ... to  the
consent of the House to the continya-

“tion .of the President's . Rule in Pun-

Therefore,

jab. .. (Interruptions) ..
walking out ...

in protest we are

.. (Interruptions)...

Membérs

left th‘e Chamber.)

¥

K]

) order

SHRI V NARAYANA%AMY Ma-
dam, it is politically motivated -
(Interruptions) ... For political ends
they are doing it . (Interruptions) ..
For political purposes th«.y are doing
ity s (Inte‘rruptwns) .

" THE DEPUTY CHAIRM’AN Order
please (Interruphons)

SHRI DINESH GOSWAMI (Assam):
Madam, today is the iast day.of ' this

" Session and ‘there should be mno .ten-

" sion‘in the’ HouSe today
) ttonS‘)

( Inter'ru'p-‘

THE MINISTER *'OF FINANCE

(QHRT YASHWANT SiNﬂ'A) “Ma-
Fad; e tisRst walkmg out?." ehn- -

- terruptions) ; .0~H&: i€ - nat * Fotding
them?, ., (Interruptions)
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SHRI DINESH GOSWAMI: I will

explain it. Madam, it is not necessary
that I should also walk out at the

same time... (Interruptions).:. I
may walk out a little later ; (Inter-
ruptions) .. :

THE DEPUTY CHAIRMAN: Order,.

order. .. (Ihtemptiong) N

SHRI DINESH GOSWAMI: Madam,
I only want to point out that we have
always been saying and we have al-
ways pointed out -that the President’s
Rule is not the panacea, I would re-
quest the Prime Minigter.to take into

account one thing. From the speech,

of the Home Minister yesterday it
appeared that the Government - is
keeping Assam also out of elections.
But I hope that the Prime Minister
will realise. .. (Interruptions) ... ‘that
Assam was unrepresented in the Nin-
th 'Lok” Sabha... (Inferruptions)...
For the first time, Madam, a State
is remaining unrepresented in ' the
Ninth Lok Sabha.... (Interruptions) .
Therefore, I would like to plead with
the Prime Minister that’ the Govern-
ment should reconsider thé. "case of
Punjab and go in for elections and
also to take a positive attltude and
have s1multaneous ‘polls’ in Assam..
‘(Interruptions) ,.. It will be very
bad if Assam is kept out of elections
‘or the electoral process, Tt will be
very bad. I do not want to élaborate
on’it. But I just wanted to make this
pmint - (nterruptions) ...
'I'HE DEPUTY CHAIRMAN You
az:e nat. supposed to_ make speeches
while walkmg out!.. . (Interruptions)

This is not ‘the conventlon . (Inter-

ruptions) .. :
SHRI UINESH GDSWAMI 1 will

g0 how. .. (Intefruptions) .. But, tp-

day being the last day of tms Sessmn,
Members; should have a free atmas-
phere to. make thelr points. . (Ingef-
'ruptwns)

N ,.",

-~ THE: DEBUTY CHAIRMAN 1 hope

you, are, cemlnc back?.- éf’mtw?
tiond) .-

[ 13 MAR. 1991 ]

of Proclamation dated 14
11-5-1987 under article '
356 in relation to Punjab

SHRI DINESH GOSWAMI: Yes. I
have still five long years left. What
I am saying is that we all will go to
the battle field and before we meet
there, let us discuss thingd today in
an atmosphere of peace (Intermp
tions) .. .

(At this stage, some hon. . Membe‘rs'

left the Chamber.)

THE DEPUTY CHAIRMAN: - Mr.
Gopalsamy, do you want to walk out"'
(Interrupticms) :

SHRI V., GOPALSAMY (Tamil
Nadu). I won’t walk out. (Interrup~
tions) ...

THE DEPUTY CHAIRMAN: You
won't walk out? (Interruptions) -

-SHRI GURUDAS DAS GUPTA
(West Bengal):* We do believe that
the Government is adopting double
standard in Punjab. Since parliament-
ary “elections- are taking -place, there
is ‘no reason why Assembly elections
cannot take place there, Moreover,
Madam, I have the information that
the Govemment of Punjab has ord-
ered...(Time Bell ' fings) élections
in 'thre‘e'cities of* Punjab. Therefore,
1 believe that the postponement of
Assembly elections in Punjab is a
clear case of political opportunism and
an example of double standard on the
part of the present Government. And
as a protest we walk dut.’

(At phis stage, some more hon. ‘Mem-
bers left the Chamber) "

SHRI V. GOPALSAMY: Despite
the efforts made by -some people—I
don't-mean the Prime Minister—wio
have moved Heaven and earth to pre-
vent elections for the. ‘Parliament, " I
hope the poll will take place for Par-
liament. Therefore, simultaneously
PunJab electlons should be held.

“Therefore, I oppose this move; and
as a protest we walk out

(At this stage, some mm hon Mom-

“befs TeftSthe ‘Cheniber) BiL¥



15 Stetwiory Resolution [RAJVA SABHA ] of Prociswution deled 16

seeléimiy approval of
conthirmanoe in force
THE DEPUTY CHAIRMAN: I shall
novwr ~put the Ststutéry Repolution to
vote.

@ vy T wwiR (w7
ﬂ'w} eﬂa’rwﬁrmmwm
@& fad T T WIew § gwar g

SARDAR JAGJIT SINGH AURO-
RA: Madam,... (Interruptizms) . ..

THE DEPUTY CHAIRMAN: I will
allow you. Plesse go back to wour
seat. You don't know there is the
Third Reading also. Please go back.
You know so murch. Unfortunatedy. ..
(Interruptions)

The whole trouble is that in this
House when Members are speaking
we have eonfusion, when Members
are walking out we have confusion,

d... (Interrupiions) 1 will allow
you and I will allow ofher two people
who. want to speak.. .

o wew fagrd e wdar,
% wron 78Y e 9rgar 1 Afgw
I IF-UISE FT @ aa FaY wre-
WIT FT W § QWY W7 FTR,
2 K L
® Y A zEA § wew w7 R

0

svmwefs s oY, B, @
T AR WG RIT HIETT
st Fag wdmr

SARDAR JAGJIT SINGH AURO-

RA: Thank you, Madam Chairper
son.

I oppose this Resolution which kas
just been . introduced. But in spite of
just opposing it I have something. con-

structive .to sugpgest, angd I hope - |-

the Prime Minister who is. present
here will give it due consideration.

To begin-with, I would like to com-
pliment the Prime Minister for hav-
ing taken the imitlative to gét a dia-
logue going with variewms groups and
people in Punjab. It is a great pity
thet that dislogue- has -net preduesd
any results, the rensors being that the

11-5-1887 under article
356 in rekrtion to Pumjnd

people concerned were nat certain how
long this Gorernment will last amd
whether the daeigion taken by this
Prime Minister wounld go threugh the
Parliament or neot, That is the eorr-
ect position.

The next point I want to make is
that we stii ave a great deal of con-
fidence generally in the people of
Punjab, and during the period whe-
ther it is going 1o be a Caretaker
Government or otherwise, I want to
request him thai he continues with .
his initiative end try to work out a
programme 5o that elections both te
the Assembly ahd Parliament can be
held by  the -end of May when elec- -
tions, are held. for the new Parlia-
ment in the rest of the country.

I am suve awd 1 am certain that if
proper mebsures are takten to  re-
establigh: confidence, if proper mes-
surag ate taken to bring the -present
situation, if not to normelcy . but
closer to normalcy for elections, in
that pisce, the results that will cenm

out woilld be edifying, and net dis-

appmtln&

drawn .up so that elections can be
held both for Assembly and Parlia- -
ment. If this opporfunity is "not =~
talen, Punjab will not be repsesent-
€8 frem-July next.year-because this
will go on - lenger—either in the -
People’s House, the Lok Sabha or in -
the Rajya -Sabha. The only Members
would be the Nominated Meémbers.
And.I would ltke to stress by request-
ing him in this. rewd 'l'hank yoz,
very mich.

eamm Qmm dtry)

oawrif wEmay, dopw § (mﬂ

s I “Wﬁﬂ'" fotwar -

mﬁe I g, v vait arri ¥

TR TTIT ¥ qw A gt &)

fsﬂr el & AiJ “gife”’  ngATT
oY iy by ‘ "%fﬁqﬂ
m‘?«w wger ot o
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SﬂDAR JAGJI'.F ﬂNG AURB

i no deubt in .my mind. that (it is a
very rational paper and. it sheuld
ot be -victimised. Efforts should be
mede fo let it come oub fmrl'y :freely
‘without any restriction. because if re-

‘sivictions are placed, this' paper whll
lese its credibility. Apd. if is the anly °

.Punjabi paper shich.had really taken
a very, very . rational - view qn fhe
“Punjab ﬁtuit‘lan it should not be

e,

d@eakwlth.in‘themnmritlsbemg'

SHRY KAPIT, VERMA (Lttar Pra-
desh): Madsm, as a press man, I
would eirnestly segk the htervlnﬁm
¢ the Prime Minister orr this

the press. And a very large -number
of newspaper men are being threaten-
_ et and some bemg killed -also. Ma-
"dam, you must be reading in ‘the
newspapers the rep-!hp Wnt aB8 eom-
ing- from vaﬁmmﬂﬂ Sihnde.
- Journaliste ‘ave under guest pressure

. [13 MAR. 1991 ]

qﬂm‘

“dssue .
boeaiise it eoneerns the freedom of .

of Preciemation. dated - |8
11-5-1987 . under grticle
356 in relation to, Punfid-

of terrorists. Yesterday; I did inter-

rupt the Minister of Statc for Infor-

mation and Broadcasting and Home

Affairs. When. he was -talking ‘abeut

these - restrictions. -‘And I pointed eout.

that even the ‘terrorists are able teo

dictate what type of dress the girls

reading the news on the TV should -
wear, what type of dress women stu-

dents should wear in the colleges.

They are able to dictate everythmg

Ovem_rght the official language of the

State is changed to Punjabi alone at

their Orders. The s1gn-boards in Eng-

lish- or Hindi are -disappearing even

in Punjab Government Secretariat. I

am only just now on a limited ques-

tion of newspapers. I know the Prime

Minister is a friend of the newspaper-

men. The freedom of the press is in-

volved, and yaou must. ensure- probec~ -
tion for them in_the legitimate .dis- .-
charge of their duties. - There is- a
greater amount of pressare now I
would earnestly request the PM to
please get in fouch with the various
newspaper organisations and ‘talk’ to
the mewspapermen actually” working -
in the field and give them protection -
because “these officers dealing with
the Press trained in the Old British
method, function in a different man-
ner altogether. They are not scnsi-
tive enough to the real and dehcgte
issues. 'We'should not do aky-such
"thihg as poriited, out by my :Peiergt, Tt
will provide fodder to..the terrorists
agitation. So, please ensure for God's

selte that the rights of the pressmen
are protected and. they -are .. given
protection in the healthy discharge of
their duties both in Punjab snd Har-
yana. In Haryana also a lot of things
are happening there. So, please -give
protection partieularly te those Jour-
nalist who are under great pressure
and threat from terrorists. This 1 can
]l you: -because I functioned in
Chandigarh for two years, T know
what it is.” So, please do something
and give them protection so that they
can work properly.

SHIIB. MNW&R m-m
While supporting Vermaj! laue one
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instance to quote regarding the pres-
sure of terrorists upon the press. On
5th January, 1991 ‘Rajasthan Patrika’
was compelled to issue a note-to the
effect that terrorists will not allow
water to flow in the Indira Gandhy
Canal. If water is allowed to flow, all
persons concerned will he taken to
task. Such type of a press note has
come in ‘Rajasthan Patrika’ of 5th
January, 1991. So th: protection is
very essential so far as press people
are concerned. It should be checked
and I hope the Hon. Prims Minister
will look into it.

SHRI KAPIL, VERMA: Madam, 1
want to know from when and why
radio and television are following the
orders of the terrovists. (Interrup-
tions) .

THE DEPUTY CHAIRMAN: Let
the Prime Minister answer.

SHRI KAPIL. VERMA: What are
officials dealing with newspapers do-
ing? I want the Prime Minister to tell
us why all this is happening,

SHRI SAT PAUL MITTAL (Nomi-
nated): Madam, I want to say some-
thing. $g Y arord! ¥ JIT 7 W' g 1
s w9, faewr d7 el # gw
Y arger | . (swasE)

THE DEPUTY CHAIRMAN: We
are not talking about‘gg Y qTH 1T
It is limited- about -the terrorists.

SHRI SAT PAUL MITTAL: I am
going to limit myself with terrorists.
But I would like to touch upon what
the terrorists are doing to_harrass and
embarrass the press people: It will
ultimately come down to press.

it Wig 39, Ned sw el d
IR G A7 7 7 W F A0 S o
“fer @ R A qw Wt W@, '
‘mwaﬁ Y qr. wE oY

~,

e § g fatwec W

/J:l;lfgl

11-5-1987 under arficle
356 in relation to Punjab
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. years. As you know, Batula 1o

of Proclamation dated
11-5-1987 under article

856 in relation to Punjab
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SHRI VIREN J. SHAH (M.hare ;u-#
tra): I find that there arc two )g‘r .
—tradictory situations whichh ~con
prevail in Punjab, from tho w: »ﬁ
which- - reports are comin 4

morning I had some vi.it
Batala. They live in !
they have been living ﬂn ¥

daspur district was, onc i
time, a very highly terriri- I!'.’v
area, 1 asked them wh:t (i g -
tion there is now. And tlv v -u o
wag interesting. They surt tha:

_the last few months, the -itv . Gon I8
~much better now. Thore wi . o time
~whe .nnobody could v \H: oo agilr
5.Qclock in Batala. No~ th v ceuld
. meve sbout till quite lLite ine .m'
in the v1llages The rolv ahubs *e

=5

-;...w.
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army has played in, bmhdng schools,
providing facilities and also creating
-a feeling of security, is certainly
great. But, hewever, on the other
hand, we find that newspaper owners
and publishers, or their reporters, or
even the Doordarshan and AIR re-
- porters are still afraid and terrified.”
.This is the kind of contradiction and
I ain not quite sure what the reality
is. My friends from Batala said that
" there is much more apprehension felt
about Pun)ab outsxde Punjab than m
*Punjab.:

" THE PRIME MINISTER (SHRI

- CHANDRA SHEHAR): And more in
thls Houge.

" SHRI VIREN J. SHAH ‘But there
*large number -of areas and villages...
- SHRI'KAPIL -VERMA: Mr.’ Prime
Minister, in air conditioned -coropaits
you can pe Very happy about it; but
I am not happy.

SHRI VIREN J. SHAH: May I sub-

mit that there are still areas and -

vﬂlages "from where the people have
-moved out, and’ they have not yet
thme back because of -the feeling that
is-created. .I would like to urge upon
.the Government. for whatever num-
ber of days this Government is
there—Government remains the Gov-
ernment—to continue to create a
situation where people can _return
g0 that early elections can be held in
Punjab, because nobody wants that
Punjab should remain under Presi-
dent’s rule for ever, Whether in the
Assembly or in Parliament, they
must be represented, because we are
wedded to democracy and we belteve
in that. So, this situation has to be
created and stabilised. When we hear
about newspapers, about radio and
the television being under a threat,
and when we hear people who bel-
eve that pemee is returning, we-have
diffieculty in understanding it. Some

way out should be found. I appesl to
ﬂ!e Gomnment because so far as the
Am and the Dogrdarshsn are. con-
“eerned. atlentmhnpmss!on!ubo—
ing crutea hecauwe mm Batyns

11-5:1987 ignder article

356 in relation to Punj?zb
to the radic and most’ people'hp.-w
the facility to watch television- aiso,
apd’ if a change could be Hrought

about, a psychological impact weuld
. be created, because people are ex-

periencing in. their 'neighboyrhgod
and they see that peace is returning.
‘And. the number of terrerists . and

" ‘militants ‘has "also gond dowm "consi-
- derably. - Similarly, inflew;of -ter-

rorists and militants from-the ether
side of the border alsa seems to. have
been reasonably checked. Today’s
newspaper report said that there is a

red alert’ oh the éntite Indo-Pakis-
" tan frontier: Whatever may ‘he ' the
. reason, 1 .think the .Government
. wonld know .it..

According to. the
newspaper report, the Governor- of

Jammu and Kashmir has stated that
" {Here is red alért nat only i Jammu
. and- Kashmiir bt “the enfire  Pndo-

Pakistan. border which has been or-

. dered., Now, whether it is in Jammu

and Kashmir or in the entire Indo-
Pakistan frontier, T do not know, ‘but
my humble request to fhe -Govern-
ment i3 to sée that at Yeast s» far as
Al Fndia: -Ragio snd - Deerdusghan

.-are concerned, they should be mmde

free from any fear of the militenfs.
Thank you.
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'SHRI CHANDRA SHEKHAR:
Madam, Deputy Chairman, T shall not
make. g lang speech. ;But, I shall like
to -correct certain impressions which.
are :totally erroneous.-- Tn the very
beginning, I shall like to say. that the
suggestiong that have been made by
the hon, Member, Gen. Aurora, are

very welcoma. I can assure him as.

well as the whole House that' whether
the.. G.overnment
days. or 4. minutes, we are Qogtmumg
our effarts, Bven. tod&y I have been
" in touch with certain people, and as
I. said in, the beginning, I hold the
same view ‘that the solution to the
-Punisb problem lies In dialogue, nego.
tiation, mutual trust, cordiality wnd
confidence. That has to be established,
Certain _pecple want to boast them-
setves to be very brave persons amd
h;ytuﬂiht 1.canmot stop them. T gm
dolng everything possible, and the ap-
peet-mmde to the mifitants had a n!:u
tary effect, If the Government
154 some moare tinse, perbmpsy the wish

of the House, as the don. Manber,
Shri Viren J. Shnhsnid,muld‘hm

been’ fulfiiled ‘within tw months.:

wis quite sure that the problems Of.
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Punjab and Kashprir wonlq have been
solved to a great extent to the satis-
faction of the people, so that elections
could ‘have been held. But, political
turn, in- thig House, in this Parliament,
has made the matterg difficult, as Gen.
Aurora said. But, in spite of that, be-
cause of everything that has happened
at the political level, the process I
continuing and I am glad to say that
the response of the people, to whom
I made the appeal has been tremen-
dous. j feel many 'of them think that
violence is not going to serve any pur-
pose and they also want to have some
negotiated settlement of the problem.
There are certain peopla who see
doom everywhere. They don’t - see-
anything but gloom. I was surpriséd
an shocked to- hear ‘the' remark -of
my friend, Shri Sat Paul Mit{al. He
said. that .people .are .flecing from
Amritsar. But in Amritsar today even
at $ o'clock.or- 10 in tha night, peopie
sTre ioxterm't in the strec*s. Thig is
the situation in Amritsar, T do nct
krow from wiere he geot the report.
Everyday, - T get 24 hours, report . of
the situation in-Amritsar, Chabdigarh,
Jalandhar and:Ludhiana| During the
last six weeks, there: has not heen a
single’ * incident in' these ' four major
cities of Fuitsbh and Chandigath. I
am surpnsed that if Members in this
House give stch a wrong report, then
it becomes very difficult to create con-
fidence smong the people.-

- SHRy SAT PAUL MI'RTAL Mr.
Primg Miniater, are you sure the.re
ports. are eon'ect? . .

SHRI CHANDRA SHEI\HAR Yea,
I am qmta sure.

SHRI SAT PAUL MITTAL: You are
not correct about Ludhiana. T can cite
an examp1= uv"t now.

SETRI CHANDRA SHEEKHAR:
Please sit down. I--am not going to
be bullicd by this tpye of talk, I am
qute sure that (Iﬂterrupt'mm).

SH:BI SAT PAUL MIITAL I re-
gent this remerk- -This is very wrong
;. (Interruptions). I seek the protec-
ﬁon of the Chalr... -(Fnterruptions),
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.SHRI SYED SIBTEY RAZI (Uttar
Pradesh): It is not fair on the part of
a person occupying such a high office
to refer to an hon. Membher like this.
(Interruptions)

" SHRI CHANDRA  SHEKHAR:
I say that any cowardice from this
Heouse creates a wrong psychology in
the country. This country is not to
be bullied by any terrorists. If an im-
pression. is sought to-be created in the
House that the Government hag how-
ed down to the terrorists, it is not
against the Government; it is against
the very psychology of the people of
this country. 1 say this with all sense
of respons1b111ty that during these tour
months. .

SHRI SAT PAUL MITTAL:. Mr.
Prime Minister, I only confined my-
self to your remark that I am trying
to bully you. That. was not the cor-
rect thing to say, coming as it does
from the Prime Minister.

SHRI CHANDRA  SHEKHAR:
If net trying to bully, you are trying
to mollity me, which is not going to
happen. If thls word is not proper,
it can be changed.

The point I am making is this. In
the last few years, after six in the
evening, not one soul -could be seen
in Amritsar. ‘But today-—I say this
with all sense of responsibility---after
nine in the night, people, men and

women, move about freely in Amr 1tsarr

City. I say this not on the basig of
reports coming from the agencies, but
from reports that I get from the peo-
ple of Punjab. My hon. friend, Mr.
Viren Shah, just now referred to
Batala, was one of the most active ter-
ro-ist centres in .Punjab. Today, the
situation has changed.

In regard to newspapers, I agree
with my friend. that newspapers
should be given all protection. I want
to assure my hon. friend, Mr. Kapil
Verma. The newspaper men came to
me, specially, from Jalandhar. Every
security has been given to them. In
the case of the All- Indla ‘Radio, and

11-5-1987 under urticle -
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has been giyen. I do not know where-
from he gets this news, If a parti-
cular person has heart attack, he cdn
be treated, or, he can be transferred.
But that cannot be the issue of secth
rity in Punjab.. The All-India Radip
and, Doordarshan personnel have
been given all security.

Madam Deputy Chairman, the situ-
ation is fast improving.” To judge °
this, no other criterion is better than
this. Four months back, the number
of killings per day in Punjab was
between 25—3(0. Today, the number
of killings per day in PunJab is 5.
I do not know whether these are tei-
rorist killings "or otherwise. "But 1if
you keep on saying all the time-that
the situation has deteriorated, that
things are not under control and that
the Government is not doing any-
thing, I cannot help -it.

Mention has been made about ‘Ajit’.
I have full sympathy for every news-
paper. But Madam; no newspaper
can be allowed to serve as the bulle-
tin of the terrorists, or, as the bulletin
of the people, who plead ‘against the
very integrity and sovereignty of t1_1e
nation. We have not* made any ille-
gal attack on ‘Ajit’. But if they pub-
lish something which is against the
interests of the country, we have to
take certain measures, We are doing
this in a clandestine manner. I was
surprised .at what my fiiend—for
whom I have great respect—said: if
anything is done -against ‘Ajit’, it is
against Punjabis. I hardly-think that
‘Ajit’. is the true - representative of
Punjabi culture and--that- the people.
all over Punjab feel that if something
is dome against - ‘Ajit’, it is against
the Punjabis. - (Interruptions) Noth-
ing -ilegal - is being done..But: if .cer-
tain-things are-published, those copi-.
es.are- not- allowed to be circulated.
This-ls within the- law. (Intemuptfons)

I R .- e

‘"SHRI KAPIL VERMA “You- shouId
rémove the’ terror and. the pressure
on the newspapers ’I‘hxs 1s all I say.
(Interrupttons)

Qi ae --‘,—»»,.‘--»;».-p
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_.SHRI CHANDRA . SHEKHAR:
Whatever they have .demanded has
been done.  If there is terror, it is:

i;u;te natural.. (Interruptions)

SHRI KAPIL, VERMA:
question of reality, People are bemg
killed. (Interruptions)

SHRI CHANDRA = SHEKHAR:

"You have mentioned about the rev-

ered leader of the newspaper world,
the late Lala Jagat Narain. He was
not killed yesterday. I would have
been very glad if my friend had been
very-énthusiastic at that time to pro-
tect Lala Jagat Narain. I cannot pro-
tect him today. Let me know who has
not been protected during the last
four months? All the time, questions
are being raised which are totally ir-
relevant. Lala Jagat Narain’s son was
not killed in the last four months,
Therefore, let them not raise
questions which I am not aobliged to
answer. The problem is more serious.
As the hon. Member, Mr. Aurora,
said that the people say that the
Government of 54 ‘or 62 members, a
minority Government, perhaps will
not be able to do much, I know that
I cannot get things passed in the Lok
Sabha but in spite of that from ad-
ministrative measures nothing better
could have been done in the last four
months and if this Government con-
tinues for another two months, the
situation  will further improve in
Punjab. I am sure, Madam Deputy
Chairman, getting the cooperation

. from this House a situation will come

when ‘the’ elections may be possible
eveni’ m "Punjab, but we should give

the true picture about Punjab. You-

shuuld not be taken by apprehen-
s.\ons, mxsgwmgs or total rumours
that a_\re bemg spread in certain quar-
ters

'.E'he 51tuat10n is fast- 1mprovmg not
only in PunJab ‘but_in-Kashmir- also
and-the ‘days are - not far off. when
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there will be normalcy in that part
of the country and the people will
enjoy - all the fruits of democracy.

THE DEPUTY CHAIRMAN: Ishall
now put the Statutory Resolutlon to

vote. .

The question is:

‘That this House approves the
continuance in force of the Procla-
mation-issue by the President on

. the 11th May, 1987, under article
. 356 of the Constitution in relation
. t0 the State of Punjab, for a fur-
ther period of six months with
effect from - the 11th May, 1991.
_The motion was-adopted.

——

THE SALARY, ALLWANCES .AND
PENSION OF MEMBERS OF PARLIA-
MENT (AMENDMENT) BILL, 191

THE MINISTER- OF PETROLEUM
AND CHEMICALS AND PARLIA-
MENTARY! AFFAIRS (SHRI SATYA
PRAKASH MALAVIYA): Madam, I
move

- “That the Bill further to arhend
the Salary, Allowances and Pen-
sion . of Members of Parliament
_-Act, 1954, ag passed by Lok Sabha,
be taken into consideration.”

The question was proposed

- SHRI DIPEN GHOSH (West Ben-
gal): Madam, I want to seek one
clarification. (Interruptions).

THE DERUTY CHAIRMAN: There
is a letter from Shri S. S. Ahluwalia
who -has moved an amendment. He
is not there. So I do not think he is
wanting to move it. Yes, Mr. Dipen
Ghosh

SHRI -DIPEN GHOSH I have to
(Interruptions).

Mr.. Swamy- may know many things



